I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 2030 OF 2008

DHYAMAWA & ORS. APPELLANTS
VERSUS
STATE OF KARNATAKA RESPONDENT

ORDER

1. This appeal is filed by the appellants against the judgnent and
order dated 24th July, 2008 in Crimnal Appeal No.1504 of 2003,
wherein the Hi gh Court has reversed the acquittal order of the trial
court and convicted the appellants for 7 years Rigorous |nprisonnent
under Section 304-B of the Indian Penal Code (the ‘I.P.C" for
short) and inposed a sentence of one year with fine of Rs.1000/-
each for the offence punishable under Section 498-A of the |I.P.C,
in default, one nonth Rigorous Inprisonnment and further convicted
the appellants for the offence punishable under Section 3 of the
Dowy Prohibition Act (the “Act’ for short) for one year Rigorous
| mpri sonment and two nonths Rigorous |nprisonnent under Section 4 of

t he Act.
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2. We have heard the |earned counsel for the parties to the Ilis

and perused the records of the case.

3. W are of the considered opinion that the appeal, having no

nerit, deserves to be dism ssed and is di sm ssed.

Ordered accordi ngly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRANMAULI KR. PRASAD)

NEW DELHI
OCTOBER 18, 2012
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